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thIs app!1cat!f' fl  iq ft_ffjfl 24.4.01 
br'!' r.L 	 aon 	I 	Meard learned counsel fo 

	

I ; 'de 	/ parties. 

for 	 Application is admitted. Issue 

j notice on the respondents. Call for 

IDD&I 	 j records. List on 8.6.01. for filing of 
I written statement and further orders. 

Dy. 	ist?i. 

itLC 
Mnbor 	 Vice-Chairman 

im 
8 0 5 0 01 	M to S.Sarma, learned counsel appear 

ing for the respondents prays for time to 

file written statement. 
I! 	

Prayer allowed, List on 4-72001 

for orders. 

mb 
/' 

oJ,/ 	
.O8.01 	List on 06/09/01 for herjng. In the meantime 

the respondents may file written statement4 'ki1 

Membsr 

JRk tL$ 

	

fnb 	 / Vicul-Chairman  
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	 Mr..Sirina,kb* lea$md ooune,fer the  

respondents prays for and granted four weeka 

time to file written ettement. Applicant will 

have two weeks time thereafter to file rejionder. 

List on 22.4-2001 for order. 

Member 	 iChajrrnan 

bb 

4.7O1 	 Rurther 4 weeks tirna i.granted 

for filIng of written statent. List 

on0, 8.01 for filing of written statey 

4U3? 	
ment and further ord(-:-.rs. 

• 	 Manber 	 V1ce-Chairman 

_____-• 	 irA 

Alb% 	 r 
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11.10.2001 	Heard Mr S. Sarma, leañed counsel 

appearing on behalf of the Railways. 

This application is squarely covered 

by the decision rendered by this Bench in 0.A. 

-  No.39 of 2001 disposed of on 16.2.2001. In the 

aforementioned O.A. also the present., applicant 

was applicant No.1. In the light of the said order 

this applcaon is accordgly dmissed 

• 	 •• 	No order as to costs. 

- 	

, 

Member 	 Vice-Chairman f•ç( f4(Z4iVf 

nk m 
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IN TEE LENT: 	L 	DMI 	STTI 	TRI UNAL 	GUWAHATI, , 

(An application under sectiOn 19 of the Administrative 

Tribunal Act, 1 985). 

TITLE OF THE UASE 	OIGIiAL Ak'kLiATION NO./2001. 

SRI MItIDUL AU}tD & Oli. ... 	ApLIeANT. 

- 

WIOivi OF Ii')IA & ORS. ... RSiOi'DENT8. 

INDEX 

• 	 SL. No. ;PAITIQULARS PAGES. 

• 	 1. Application  

2. Verification 

• 	 3. Iiarkshoet  

4-. Employment Notice 

No. 2199 	 .s. 

5. 

Filed by - 

Advocate. 



IN THE CENTRAL ADk4IiJISTRATIVE TRIr3UNAL, GUWAHATI, 

BENCH AT GUWAHATI. 

II 

BET W.hEN 

1 • Mridul. Ahnied 

Son of late Suleman Ahned, 

Tanapath Lane, P.O. Sachivalaya 

Hatigaon, Guwahati-781006. 

K.Tulsi Rao 

S/c. K.P. Naidu 

Quarter N0. C.-63 

P.O. Dullajan 

District-Dibrugarh V  

Debasish Dey 

S/c. Sri Munindra Charidra Dey,  

presently residing at Naligaon, 

New colony, Pandu, Guwahati-781011. 

+. Ratul Deori, 

S/c. Sri Bijoy Kumar Deori 

Nazor, Deuri Gaon (Najuli ) 

District-Jorhat 

Mu A. 
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-Versus - 

1. Union of Ii'DIA , 

represented by the Secretary, 

Govt. of India, Ministry of Railways, 

New Delhi. 

Railway Recruittuent Board 

represented by its Chairman, 

Station Road, Guwabati -781001. 

North East Frontier Railway, 

Uead Office Naligaon, Guwahati-781011 

repi'esented by its General Manager, 

F. The Chief Personnel Officer, 

N.E. Railway, Mali..gaon, 

.Guwahati-781011. 

ResDondent 

DETAILS OF TtAPPLIcATIOi 

1. 	pprticulrs of the order against the aDplication 

is made: 

- This application is made against the action 

of the Respondents in not issuing call letters to the 

applicants and  not allowlrithn to appear in written 

contd.,. .. S  

t'Ar 	AL 

4 
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test for the post of Apprentice Junior Engineer Grade-Il 

( P.Way  ) caused by category .No. 6 pursuant to the 

employment notice No. 2/99 dated 13.11.99. 

2. Jurisdiction of the Tribunak 

The applicant5declareo that the subject matter 

of the application is within the jurisdiction of this 

Hon'bie Tribunal. 

3, Limitationj 

The applicant5 further declares that this 

application is well within the period of limitation 

prescribed under section 21 of the Administrative Tribunal 

Act, 1 985, 

Facts of the case : 

I. 	That the applicants are the Citizens of India 

and the resident of the state of Assam and as such 

entitled to all the rights and privileges guaranteed to 

the Citizens of India by the constitution of India. The 

applicants have a common cause of action and as such 
- they crave leave to file a common 

-r ect-t 't-J , 	 4_. 
4V similar relief prayed for • The applicants are educated 

unemploed youth looking for suitable employwent appoE-

tunities, 

Mn-:4 
AL-- 
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-if.-  - 

That the applicants 1 0  1 to had passed the 

x±t Final Diploma Exmination in Enginering /Technology 

in the years 1991, 1993, 1993, 1998 mv& respectively 

held under the institution of Mechanical Engineers, 

Bombay, state council, for Technical Education, Assam, 

State Council for Engineering and Technical Education, 

Govt. of West Bengal, State Council For Technical 

Education Assain, respectively. 

CopIes of the markshoets of the applicants 

are enclosed herewith as ANiXUkE -'A'. 

That an Advertisement was published by the 

respondent No. 2, being Employment N0tice No. 2/99, 

in the daily newspaper,'The Assam Tribune on 13.11.1999, 

By the said advertisement, applications were Invited 

in prescribed forms for various temporary post in the 

said employment  notice, likely to be permanent in the 

North Est Frontier Railway. It was stated that applications 

complete in all respects should be sent to the Assistant 

Secretary, Railway Recruitment Board, Station Road, 

Guwahati-1, by ordinary post only so as to reach the 

Boards office on or before 31/12/1999. It was also stated 

that the applications could also be dropped in the 

'Application Box I kept in the said office upto 16.00 

hours of 31/12/1999. 

A copy of the employment notice No. 2/99 

published in the Assam Tribune on 13/11/99 

is annexed herewith as ANiEJU 	-'B'. 
4.  

contd.......5/- 
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That being eligi-ble for the post of 

Apprentice Junior Engineer Grade II 
( 

P,Way) at 

category No'. 6 of the' said employment notice No. 2/99, 

the applicants applied for the said post. The 

app licant5 	 4hfscx' 	the said 

post within the stipulated period of time, complete 

in all respect along with the examination fees and 

the required enc&sure by d'ropping in the application 

Box kept in the office of the respondent No. 2. The 

applicants fulfills all the conditions/ requirements 

for the said post as given in the said employment 

notice. The total number of vacancies notified for the 

said post is 53. 

f 

That it may be mentioned that the office 

of the Respondent No. 2 did not issue any receipt 

or acknowledgement to the applicants on submission 

of4htappiicationc As stated above, the applications 

were to be sent by ordinary pt only( and not by 

registered post ) or by dropping in the 'Application 

Box ' No. provision was made for issuance of any 

receipt or acknowledgement on submission of appli-

cation. 

That after submitting-thit%, application 

the applicants wewaiting for information/ receipt 4-

of call letter5from the Respondent No. 2 for the 

contd ....... 6/- 

'tk:' 4L.. 
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Written test ainst the said post pursuant to the 

employment N0tice No. 2/99. 

That the applicants waited for about 

several months but even then also-Lhey did not receive 

any call letter, However, the applicants came to 

know that the respondent No. 2 issued call letters 

Pursuant to the said employrnent notice. 

That thereafter, the applicants went to 

the office of the Respondent No, 2 when it was confirmed 

that call letters were indeed being issued by the 

office of the Respondent No 2. The applicants complained 

about non receipt bf call letters by-them. 

IL That the Respondent No. 2 subsequently 

showed a reject list of applicants. The candidates whose 

names figured in the said reject list were not being 

issued call letters, the applicants were told. The 

applicants named figured in the said reject list. The 

ground of rejection of the application of the appli-

catt were shown as shortage of one copy of passport 

sue photograph along with each of the application, and 

on the grund of not singing the Photographs. 

X. 	 That the applicants state that they had 

subniittedtheir.application forms complete in all 

contd.. . . 

MnIL k) 



respects, furnishing all particulars and requirements 

as per the said employment notice. They had subiuitted 

three copies of their recent pass gakl port size photo-

graph along with the signatures as per instruction 

5-2.of the employment notice 1  

XI. 	That it is pertinent to mention here 

that the applicant o. 1 who was siso applied for 

category No. 8 of .2/99 in the same manner in category 

No. 6 has also been issued cal.l letter to him. 

A copy of the call letter dated 23. 2 ,2001 

is annexed herewith as ANNiUEE -'C' 

XII.. 	That the applicants did not stand to gain 

anything by submitting the incomplete applications. 

They had submitted their application complete in all 

respects. 

That in view of the aforesaid , the appli- 

cant required the said respondent No. 2 to seardh and 

find out the missing photo praphs subi itted along 

with their application, which could very well have been 

misplaced inhis office. 

That it is perte°nent to meation that along 

with the applicants it was found largenuber of 

local candidate in front of the office of the respondent 

No, 2 complaining of similar grievances. There had beeti 



serious allegation of large scale anomalies in the 

office of the Respondent io. 2 with the deliberate 

intention of depriving the local candiciates of 

Assam. 

XV. 	That inspite. of such protest and objections 

and withoutrectifying the anomalies, the respondents 

proceeded to hold the written test prusuart to the 

emplayment notice No. 2/99 an 7.1,2001, thereby 

depriving the applicant and other candidates from 

competing for the said post. 

Xvi. 	That inspite of several communication to 

the respondents no action had been taken by them. 

XVII. 	That the aforesaid action of the respondents 

had caused serious prejudice to the applicants in as 

much as had been deprived from competing for the said 

post for no fault of their own. 

XI. 	That it is pertinent to mention here that 

earlier these applicants had approached this Hbn'ble 

Tribunal and challenged to the issue of not post poning 

the examination due to postal strike. After hearing 

the parties the Hontble Tribunal not inclined to 

accept the application being Original Application No. 39/ 

2001, and accordingly dismissed on 16.2.01 and oppor -

tunity has been given to the applicants to assail the 

contd., •1•• 

AL-. 
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rejections of their application as per law. Eence 

this present application bfore this Hon'ble Tribunal. 

* 	GROUNDS 

5, (I) 	For that the action of the respondents 

in not issuing call letters to the appli- 

cants and not allowing them to sit/ appear 

in the written test held on 7,1.2001 pursuant to the 

employment notice No. 2/99 is wholly illegal, arbitrary, 

unreasonable unfair and unjust. 

(2) For that pursuant to the said employment 

notice the applicants had submitted their applications 

complete in all respects for the post of Apprentice 

Junior Engineer Grade II 
( 
?.l4ay) by dropping the 

same in the 'ApplicatIon Box ' kept in the office of 

the Respondent. No. 2 within the stipulated time. 

For several months the applicants did not hear 	/ 

anything. Ultimately, when they went to the office of 

the respondent No. 2 they were shown a rejected list 

wherein-  their names figured with a remark that one 

copy of the pass port size photograph were not 

available with each of their applications. 

Mm -AJ ALL 

I.  
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3. 	For that pursuant to the said employment 

notice the applicants had submitted their applications 

complete in all respects for the post of Appreat.ice 

Junior Engineer Grade II ( P.Way) by dropping the 

same in the "Application Box " kept in the office 

of the Respondent. No. 2 within the stipulated time. 

For several months the applicants did not hear 

anythin. Ultimately, when they went to the office of 

the respondent No. 2 they were shown a rejected list 

wherein their names figured with a remark that one 

• 	. 	copy of the pass port size photograph were not available 

with each of their applications. 

4-. 	For that the said reason given by the authority 

for not issuing Call letter to the applicants is not 

at all correct and tenable in as much as the appli-

cants had enclosed 3 copies of their pass port size 

photograph as required with their applications. the 

applications did not stand to gixt gain anything 

by submitting incomplete application, 

5. 	For that the photograph were misplaced 

in the office of the respondent io, 2 because of 

their negligence. the applicants had been made to 

suffer. . -. 

.6. 	For that the applicants were not issued 

the call lettersand allowed to sit in the written 

contd, .. ....11/- 
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test on a very flimsy ground. 

7. 	For that the duty was cast upon the 

respondent No. 2 to keep the submitted applications 

properly and in a safe and secured manner. The said 

respondent had failed to discharge its duly in 

accordance with law and in a just and proper manner, 

such failure has caused injustice and serious 

prejudice to the applicants. 

For that it appears that the action of 

the respondents in not issuing the call letters to 

the applicants and not allowing them to appear in 

the written test is a part of conspiracy to olizpz 

deprive the local candidates of the state from 

competing for the posts mentioned in the said 

employment notice so as to give undue advantage to 

candidates belonging to cartain states and comunities 

at the expenses of the local candidates. 

For that the respondents have displayed 

a very negligent and apathetic attitude towards 

the applicants . The respondents have taken away 

the chances and scope to eat their livelihood in a 

most unfair and unjust manner. The iwpugrd action S  

is, thereforeviolative of Articles ii- and 21 of the 

constitution of India and reauires appropriate 

intervention of this Hon'ble Tribunal. 

tVcU\ 
A\ArL I 
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DETAILS OF Tth REI4EDIES XHSTED 0  

The applicants beg to state that they 

have no other alternative remedy than to approach 

this Hon'ble Tribunal by way of filing this appli-

cation under the relevant provisions of law. 

MATTER NOT PREVIOUSLY FILED OR PEiDING BEFORE 
ANY OTHER COURT : 

The apjlicants have not filed any other 

case / application in any other court/ 

Tribunal. 

RELIEFS SOUGHT ; 

Under the facts and circumstances the 

applicants pray for the following reliefs: 

To .direct the iespondents to allow the 

applicants to sit / appear in the written 

examination / list for the post of Apprentice 

Junior Engineer Grade -II (P.way ) at category 

No. 6 of the employment notice No. 2/99 pursuant 

to the said notice by holding feesh written 

examination / list for them and other similarly situated 

candidates. 

To direct the respondents not to dedlare the 

result of the written test for the post of 

contd.......  

M,4u\ 
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Apprentice Junior Engineer Grade -II (P.Way) 

held pursuant to the employment notice No. 

2/99 on 7.1.2001 till completion of the 

exercise as per (I) above and to declare the 

result of both the written tests together. 

III) 	To pass such further order or orders as 

this n'ble Tribunal may deem fit and 

proper . 

Cost of proceedins. 

The applicantó further prayt for the fo11owin 

interim relief pending disposal of the 

present application to direct the respondents 

not to declare the result of the written test 

for the post of Apprentice Junior Engineer Grade 

-II (P.Way) held pursuant to the employment 

notice No. 2199 on 7.1.2001 till the disposal 

of the present application, 

Particulars of the postal order : 

Postal order No. : 

Late 

Issuing Post Office : 

Payable at 

LIST OF EL0SE$ 

An index showing the particulars of docu-

merits enclosed, 

/ 

VERIFIWTIO ........1+/_ 
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VRIFICATI0N 

I, Sri f-ékdJ-l' JLd. .Vc' &5 .4Ad dre 01419-t 3 

do hereby verify that I am one of the applicants 

in the instant application I am aequinted with the 

facts and circuistances of the case, I hereby verity 

that the statements made in the paragraphs I to 10 

are true to my know1ede and that I have not suppressed 

any material facts. 

Guwahati, the 	day 	 Applicant. 

of April, 2001. 
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I 	 . 
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489 	PASS EXAMINATIOr 
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OBTAINED 	 57 	54 	51 	57 59 	53 	60 	53 • IN PREVIOUS 
EXAMINATION J90 	

D-89 J-89 J-90 J-8 J-90 J-90 J-89 	 : 	
•: 

(MONTH & YEAR) 	

: 

'i. 

FULL MARKS• 100 in each paper. 	

Date of Declaration of Resulto 
Pass marks 33 in each Subject of Pa I & 	II ar.i 35 marks in Sect. A 	

- 

& B is considered In the final attempt for final pass. 	

1 6 • 02.91 Minimum exemption marks for future examination: 
40 marks in Part I, 45 marks in Pa II and 50marks in each Subjoctüf 

• Section A & Section 8 examInation. 	

cptroI,jx.mjn.tions Minimum aggregate for finat pass 40% for Pa I and 45% Pa II and 
	

,e 	 • 	 . 50% of total marks for Section A and StIø 

	, 
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recogiriacui Institute) 

	

6 1 20- 	Oath 1 I Year 	I Degree In (intl 

	

32 	 linguorevog 

33 ll Both I Year Dlptom.ioCioiliElectrkat 
Mechanical EngineerIng 

47 1$- Male 39 Weeks a) Matriculation pans on 
27 itncqnivalentortenrhctasn 

Falandaril pass under 
10+2 System 

PLUS 
hi ITt quallfucatium (two) 
yearn cosine) in any or the 
luullowing Trades 
(I) triter  (2) Turner 
(3) Machimsl (4) lllectrkiau 
(5) Instrumental Mechanic 
(Ii) Ref. & Air Conululvun' 
hg Mechanic (7) Radio & 

'rv MechanIc (9) Mill 
wrig hI FM a In ten a nea 

- - Mechanic (9) Electmnn a - 	- - mnca.riie 	trot 	Motor 
Vchicic Mechanic (It) 
Wirenian 	& 	Tractor 
Mechanic (12) 	Dicacl 
Mechanic 

OR 
Act Apprenticethlp pans 
under the Apprenticeship 
Act, 1961, 

2 II- Itoth I Year l)uptonsainCivil01leutricat 
39 /MeIrsnucat Iin5uunerurrg 

front a recoKn,tsed 
Inntuloir 

20 Iloth I Year I)er-ee in Civil tnginecr. 
32 ing from r.'cuginuscd 

University. 

	

7 1 II- 1 Both 12 icon 	Diploma In Meduonical! 
30 	 " 	I'iectncal tinguneenog 

from a rccuug.uuscd 
toititute. 

- 	I 	12 	13 
I9.11(ta) 	

, 	g...i .. 
MvPi500) 

P.M 	 420 

ptpilMe.S.ctlo. 	I 	I 	— 	a 

aIttIleadue) l. 930O 
lOSOtY, SdprId• 
*L&0W.P..wfth I 

•,', 	
'•"•.s 

1J 21  
3 	20. 
 

' fDjIY 

4 	20- Both lie,, 

9 ltsoth II Year 

I 	2 	3 

— 	12 	33 

'5 	9 	24 

mom 

A general rcl.a1)un In upper age limIt fur all commustltieakategcnilrs of tatididtcs have fiecit 
given by 3 years besides she age relaxallon given in l'snt-2. This relanalion is applicable opt. 

-J.92000, .' 
•.ua) The catididates must have acquired requisite qualifications as the time of nulttnnission of The 

application. 	. 
IIEALThlSTRUCflON 

4 DBR.EVIA11ONS USI3D: 	, 

Qthèdu%edCate. ST-ScheduIcdThb, UR-Un-Reaervod,013C-Olherlias,.wsrdClass, JOT-Junior 
)aICl'rulning. IPOwIndia Poasal Order, ESMEx ServIce Man, LCE-Ljcenue Course in Engineering. 

'' The ntsmr 	aàns .uhown tnay be increased or decreased. 
t2/ST,OBc cindldates can sppiy against UR pouts but they will base to cotnpetc with UN candidates 

witbuot claImIng any rclssation. 	 •. 
4.. AOI UMZt •. 
b 'The agb ilTbe reckoned au 6n 01.01 .2000.The uppcIage limit Ia rIasatnlc an under: 

a) By.. yearg,Ioe SC/ST candidates and by 3 ycam (or OBC candidates. 
S yess fur Bpnaflde displayed Cioldamith. 

c)fl.-'I0car In case of physically handicapped. 
(1 Dint u tlnu' Sc" 'if U) s crs for ''N FSVRVl'TS" not Vt') "mpl,ui'ul in r,un,'nu,u,u 

it 

I 
- 

, 
I 

4 
r 	- 

STATE___ 
1IA/Nfl'Al 

• 	RAILWAY RECRUITMENT noRj 
STATION ROAD, GVWAHATI.78I001 

1. .E,WWYMENT NOTICE NO. 2/99 

0PPUBLICAON 	13 111999 
!IOPCLOS1NO 	 31.12.199p 

Applications ate lnvtled In peesetibed form, In the pmforma appftcallon given below (to he ucatly typed 
rug one side only in. at4ndard size paper) for the following  temporary posts, likely to be permanent, in the 
.aheaul Frontier Railway. Appikations complete in all respects along with required enclosures shutd be 
s( to the AlMaajS,rj,tary1  Railway Recnallnsenj Board S&atlun.Road, Guwahait-781001. Auttin 
ordInary p050 111113', $o All so rench the Board's office on or before) I 12.1999. The applications cart also he 
pped Inthe'SSppljc,tisfiox'kct in the RRB Office, Ouwahiti uptolb.QO hrs. 0131.12.1999. A Special 
Liation of lc yswlIl be gr,stsed Yorhe candidates of Andansanand Nicobcr Island. 

Easploymes'a Notice No. Ctegoty,  No, and Name of the Post, against which the candidate applies, must 
Wnttco on tlutopO( the cover envelope. 

1t,flhspo.t 	 VACANCIES 	Ags I Ses  II'rsining 49.ad$raIg"arY 	.F1cT nor' I ira r s...i 	...., 	o, 	. . 	- 

A V\ WO 

Qt 
SATURDAY, NOVEMBER 13, 1999. 

lees in arty urI)tcr )inrrtt caccisi l)aiik Draftillio will not be acce1led, 'lire csaminaiio,t fece ii not rcfundrsltl: 
umlcr arty circulutstatucca. An alulnlicaljeun not liccotnpatsied by Bank Dralt/IPO fo r  (he requisite amount 
will he siuntnitiurly rejecictl. The carndidatcn ulirnuld write Itisllser name, full Addrcia, flmplóymnt Notgcc 
Ni, ott IItc brick nude of the Slant Draft/space provided in the (P0, The particulars  ofthc Bank Dean/Ire) 
should he uirducuutcd in the space provided in the prescribed application format slta'ched hrt'wut,h, 

5. fil 0S1lliHS1Q1 -111jAlrpl,lCA'flN  
l'1tc foltowtttg enclosures should be firmly stitched along with the application (ormvlf any of these are 
not scitt or scttl sCparalcly or subsequent 10 the tcccpu ofthe application, the application will be sejecied. 
Thc enclosures arc :  

5,1 Bank Dralt/lP() olIhe required amoutit towards esamination fees/postal charges. 	 , 
5,2 Threc copies infrecestl past-port ni,c photographs, one past9t on the application In the spacti provided 

any two lirnitly ntitcltecl with file application. 'Thegr*phg should bear (tic aignature of the eandidste, 
5,3 (a) AtIt'std true rurpiec of Cante Cerlificate (runs 	 - 

candidates.  .- 
(b) For OltC, tIte cash, ccjliI'tcate should be in the jnroforms given In Annexure "A".  

5.4 Allested true copy ofMarkahcets and otlterCcniticates oreducational quallfichllon, 	• 
5_5 Attested tOre copy ofdocurssent.aiy evidence of age. ic, IISLC Admit Card etc. 

5,6 Attested lilac copy of No, Objection Certificate from the employer, if already employed. ' ' 
FQRSEKVING EMPLOYEES 	I 	 t  

Csndtda)en serving In Gays, Quanl.Admn, Office/Organisvlonand Institutcgghould apply Sh,OUghOpCt 
cltantncl or should apply directly to the RRB, Guwahali with NO OBJEC'IlON 	IICATB from 

- lhcir employer 10 avoid delay. The last date for application 10 reach this office wiIi'not be jittraded on 
iccoun) of any delay in Iraflsflhitliflg Ihe application by concerned office..No advance copy ofapplkazion ' 

' 	will he entertained. Applications received alter the closing date/hours will not be accepted. 	, ' 
Separate alrinitcslion 5 iyquired 10 be gent for each category. Contrary to this, if nso thins one post tS, 
applied for itt one Oltlnllcatuort, tine name will be rejected,  

H. INVAI,II) APPLICATION  

The applicaltons wltich suffer from the followIng dehtclencieslirregulai -ltles, will be aummas-Ily rejccud r  
(I) lncompletc/cligihleapplicationnor applications made on newopapercutlinga, (il) UnsIgned sppllcati(an 
(iii) Without Bank Draft/IPO or Bank Drifs/lPO for lesser amount. (iv) WIthOU( osmpktclpropct -1  
enclosures. (v) Uttalteitcd or self aUgstcd copies of documents, (vI) Applications submItted by the 1 1  
candidnten who iii, not fulfil the eligibility criteria. 	- 	 - '.° 	- - 
8(a) 'Use certilicaten, Bank DralL/IPO, photograph etc, receIved scpssIely subiequeni to the receljn Of 
the applicalisn will not be connected with the ipplic&tion sod such Incomplete applicatIon will be rejected 
sumtiiarily, 	 I 	

( 	,- 	. 
. 8(b) Cartdidaten sohtnittittg duplIcate appllcaliona for the same post will not be considered even IfataclI, 

a candidate gels selected Inadvertently he/she will not be offered appointment lateroas. 
1. Fete second class Railway Pasn as and when admlaniblc Is given by the Board to the candldtci who 

bclottg tst SC/STcommunity or who are bonafled dinplaced persons lln4vhch they are called (or writsen 
cnansiunation. All itther cttndidate, called for arc to appear at Ihcir owtt cost. • - - . . 

10, The dale and venue of Ilte written examination and interview will be fixed by the Board and Will tie-
irttiniu)cJ lit Iluc eligIble candidates In due course. Request for postpoocmcnto(thceaam1nadonfinter'vlew 
and cliatigc ofccttlre/vcutue will 1501 hc c:ttrtialrted. 

I , CANVASSINIJ IN ANY FORM WILL DISQUALIFY A CANDIDATE. .  
2. The decision of the liosrd in all matters, relating to e3gibilily, acceptance orrejection'oftlse .pp1Icath0n. 

issue of free Railway Pause,, penalty for false information, mode of selection. conduct o(exa*ssln*ion,' 
speed,praclical teat. Interview, selectIon allotment of posts to selected candidates etc. will be tinsl sad 
bInding on the candidates and no enquiry or correspondence will be entertained bythe flossd Ints{i 
connection,  
MODEOFSELI3CTION  
The sCiCCliu.ufl will be made on the basisofwntten examination, speed teoI/practicxl.tcst, intcrvscw etc. zs 

per Railway Board's guidelines. Merely satisfying the educational qualIfications andthc age prescribed 
ilseIf will not constitute a right to be called forthe wnuen examInation unlcuthe candidates IWilUotber 

csnttdititnitt/requircnsents given In the Ettltnluytnctsl Notice. 	 - 
The syllabus for IItC writteti enaninnation will be gerserally In con(drmlty with IhCedIICaIiOBI) standards • 

and Icchttical qualifications prescribed for the various posts. The question will be of object)vç naltire on . 
Citneral Knowledge, General English. Intelligence, General Anthmallcs and the telated ubJccss to tI' 
respective categories aubjecl to minor variations. The written teat will consIst of one sitting of tabout. 2  I. 
bourn duration.  

IS. The Railway Recruitment Board, at its diacretion may hold additional written tedi(apeactic9l1I9ccd .. 
leO(s) and/or interview, ifconaidcred necessary, for all or for a limited numbcro(candidatcs including 
absettlets as may be dcemcsLflLbsJ1aoilaAlneasse4aitaiaLiBOdc-a.. : f; - ' ' 

6. It is proposed to hold Written Examinations at Tinsukia, Lunsding and Alipwsivar also, If sizesbak ' 
number of candidalcs ire willing to appear in those centres, 4 -  

7. The appoinlment of candidates would be subject to their being found Medically Pit in the appropOat 
Medical classification. 

8. The selection of the candidates by the Railway Recruitment Board does not corifcitassy right on 

candidate for lIe puns, 
9. The Railway Recnulltnenl Board is not responsible for any inadvcrnncnt ezrci In peleWt of th 

nuttificatinru,  
U). 'usc Railway ltccrultrttcrrt hoard in not ecoponsittic for any postil delay or wrong ilrIlpCCy. 

., 

- 	 RaIlway Rccruitmi rst Bótst Quwana1I, 

RAII.WAY RECRVI'I'MF.NT BOARD: GUWASIATI' 	• 	 - 
API'LICATION FORMAT FOR TECHNICAL AND NON-TECHNICAL CATEGORIES 	- 

(To be filled by the candidate in his/her own handwriting) 	-- 
ro. 	 . 
tile Chairman. 	 . 	 Scalal No, ..... 

Railway Rccruilmettl Board, 

SlalicinBsM9j,,,Q(twahalt-78 (001. 
I hctelry apply for recrullnrent 10 leclnntical/tton-tCchflical categorica of poita hi the Railway In re . piansu!s 

I . 	a) 	Categuury No. ..................... . ------- -. ---------- — 
(itt figure & words) 	 ' 	 . 	 . S1OFiCO COPY 1 , 

,h) 	Pnucl applied fn.. ...................  — ............... —... 	- 	 • 	 y YOUR 

It' cttptuiyintcttl Nuulicc Nut, 2/99 dated .... -. 	

PA! EHERE 

In scale Ri. 	....................................... . 	. - 	 RECllN'I' 	
- 

-st 	 I c 	l)ivIikurt itcd : ........................................... 	 PASSPORT SIZE  

(In order .( preference : Tinsukia./Lumding/Altpurduar) 	
PflOTOORAPH 	-• - - 

Medium obexantittation : ......... 	 - 	 - 	 - 
(Ilindi/English) 	 ' 	 • 	' 	 . 

Exaninatiort Centre  ........ .....................— 	 - 

(Its order of ptcfcrcncc : Guwshari!linnuktaIL.unsdit/Alipumnluar) 	 - 

2, l'un1icubnr Of the Ibausk I)ra)'tJll() enclosed towards euamlntatlon ken: 

Nrumttu(tllc lIaii¼Jl'ofUtl'tcc 	Nut, plllts, ltonk Drafl/lI'Q 	Date ofIssuc 	Amuunt(P,) 

.— 

 --- .. -------- 

	

.........—.-. 	-.------------ 	
.,—.--.-----.— 

3 . 	a) 	Name itf the catsdid.tte: .......................---- -------- —....... 

(in lnlock letter iii Inglisln)  
II 	 \tiiij, lit 

 

w 
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(HN!);i CIRlfJ('k 	Q: 

RALW( CUTNT OAn, GUWAH4TI 
pf 	

STATION ROAD 
ADM, U 	

, 

i 	

GUWAHATI1 
fif 	Rg 	

4 1i;i; ) 
CAfl 	

WIITTEN EXAMINATION (Not Tr3nsferQbI 
 

Name of the cOndidato 8 addresc 	

Pos( °PPI'ed for IIL>J AHIIEj) 	

ppr JEi I (WorhQ) 

 2/9 
LAJ\H: HAT I GAc:l!.j 

A rJ 'AC H Rid 
L'1(Jfl 	

OU'iAI.JcJ1 

I '  
ROLLNO 	

42ft, r 

r 

EXAMIN,TIDN CENTRE 
	

DAT 
P

E 8 TIME O 	ORTI REP : -  BC 	
fl. B. 

 
bLit1A11c1TI 	l i OA 	

09: 00 l C.: • 
	c 

- 

Cafldj(les signa10 in
fOflCC of trrvigil;)tOr 	

Invigi!ato,.5 Signatujo 
	

Astt Secy. 

%

EIit 

Please tear off along this line and retaj for Your record 
-1T 	, 	- 78 001 

RAIL WAY :ECRIJ 	
8OARD GUVVAIIATI - 781 OQi 

of 

U (ILJ!J( iI 3 

fy 	- i'ti IT 'H 	Il' of'g, 	

,./, 	 -• 
Please read and foIlo 1110JrIsfruclio,n OVCJItOf. 

 

71p 	if 
Secy, '- 

FREE RAILWAY PASS 	 r 11  

fo 	
iifj 

FOR SC/ST CANDII)A'rrs ONLY On 
PIOthjcl01 

of this Ieter you are etr(tU0j to he tra" 
	ra-iay / 	

u

in Second CISS only 

	s 	aO,j hack 	 77 

1I'I1I 	
'•i'.n 	

Ii: 	jc 	ll:li 4; 

/ 	
I1 

Th15 pass is aVai;n blo upto 

(:t fl Ri. KT/aI1 	
/i :?2 	2L 

 
(Autnolt s I3)ivay fJo)rd'c IOttcr No. F (NG) '-4'RSc,122 dId 231 184) 
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14 -  

.1 


